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CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) No, Sir.

(b) and (c). Do not arise.

Committee on Recovery of Over-
charged Amount

1231. SHRIKALPNATH SONKAR: Will
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Government had set up a
committee to determine the overcharged
amounts recoverable under Drugs Prices
Equalisation Account from the drug compa-
nies which had gone to the Supreme Court;

(b) it so, the names of the members of
the Committee;

(c) the findings of the committee and
the final amounts worked out against each
company: and

(d) the action taken so far on these
findings and when the process of recovery
would be completed?

THE MINISTEROF PETROLEUMAND
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) and (b). A Special Team
consisting of the following members was
constituted to determine the amount recov-
erable from the companies invoived in Su-
preme Court case:—

(1) Shri S. Guna,
Deputy Secretary,
Department of Chemicals and
Petrochemicals

(2) Shri R.N.‘Tandon,
Joint Director (Chemicals)
Department of Chemicals and
Petrochemicals

(3) A representative from BICP
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(4) Shri Ashok Chopra,
Junior Investigator,
Department of Chemicals and
Petrochemicals.

(c) and (d). The assessments made by
the Special Team are being scrutinised and
adecision inthis regard will be taken shortly.

increase in Prices of Bulk Drugs and
Formulations

1232. SHRIKALPNATH SONKAR: Will
the Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether under the Drugs (Price
Control) Order, 1987 even in respect of
decontrolled bulk drugs and formulations,
prior intimation to Government is obligatory
before increasing the prices;

(b) if so, the names of such bulk drugs
and formulations for which prices have been
increased after the promulgation of DPCO,
1987; and

(c) the prices of these drugs and formu-
lations at the commencement of DPCO,
1987 and at present and the percentage
increase?

THE MINISTER OF PETROLEUMAND
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) Yes, Sir. Under Para
11(2) of DPCO, 1987, any manufacturers
who desires to market a new pack or revise
the prices of an existing pack, of a non-
schaduled formulation may do so after fur-
nishing the details of the proposed retail
price and cost data in Form 2-A.

{b) and (c). There is avery large number
of bukk drugs and formulations running into
thousands in the market. On account of this,
the volume and labour involved will not be
commensurate with the results likely to be
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achieved.

Withdrawal and Diversion of Trains in
Tamil Nadu

1233, DR. K. KALIMUTHU: Will the
Minister of RAILWAYS be pleased to state:

(a) the number of normal or special
trains which were diverted/withdrawn from
their ncrmal routes in Tamil Nadu during
February, 1990;

(b) the reasons for such diversion and
the period for which trains were diverted; ahd

(c) the loss suffered by the railways or
some other agencies?

THE MINISTER OF RAILWAYS (SHRI
GEORGE FERNANDES): (a) Nil.

(b) and (c). Do not anse.
LPG Agencies in Orissa

1234, SHRI! RAVI NARAYAN PANI:

PHALGUNA 29, 1911 (SAKA)
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Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of L.P.G. agencies in
Orissa as on December 31, 1989, district-
wise;

(b) whether it is proposed to increase
the number of these agencies; and

(c) if so, the details thereof?

THE MINISTEROF PETROLEUMAND
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) As on December 31,
1989, 74 LPG distributorships were in op-
eration in the State of Orissa. District-wise
break-up thereof is given in the Statement—|
below.

(b) and (c). 19 more LPG distributor-
ships are planned to be set up in Orissa as
per Statement il given below. All these
locations are at various stages of process-

ing.

STATEMENT-I

Sil. No. Name of the District in Orissa

No. of LPG distributorships

1 2 3
1. Balasore 1
2.  Bolangir a3
3.  Bakshar 1
4.  Bhubaneshwar 1
5.  Cuttack 1
6.  Dhenkanal 6
7.  Baleshwar 1





